ACT No. XVII or 1866.

PASSED BY THE GOVERNOR—GENERAL oF Inpra 1N CoOUNCIL.

( Received the assent of the Governor-General on the 23rd March 1866).

An Act to provide for the establishment of a Public Musewm ot Caloutic.

WHEREAS it is expedient to provide for the establishment of a Public
i Museum at Calcutta, to be called the Indian Museum ;

Preamble. - .
: It is enacted as follows :—

1. The Governor-General of India in Council shall cause to be erected
Building to be erect- ¢ the expense of the Government of India, a suitable build-
ed for Indien Museum.  jpg in Calcutta, on or near the site now occupied by the
Small Cause Court, to be devoted in part to collections illustrative of Indian
Archmology and of the several branches of Natural History, in part to the
preservation and exhibition of other objects of interest, whether historical,
physical or economical, in part to the records and effices of the Geological
Survey-of India, and in part to the fit accommodation of the Asiatic Society of
Bengal and to the reception of their Library, \Ianusompts Maps, Coins, Busts,
Pictures, Engravings and other property.

2. The said building shall be constructed according to such plans and
Building to be erect- specifications as shall have been approved of and agreed
ed according to plans y Qoppotary ' o :
e vorod by the Secre. | LPOL by and between the Secretary to the Government of
‘tary to the Depart- India inthe Public Works Department for the time being

o (%ﬁf g;‘ﬁ};gfgf‘} iﬁz and the Council of the said Society ; and in case the said Sec-
Asiatic Society. retary and Council shall be unable to agree with reference
to any such plans or specifications, the point or points on which they shall
so disagree shall be referred to the final decision of the Governor-General of
India in Council. Such building shall be completed, so far as to be in a
condition to receive the collections mentionced in Section 11 of this Act, within
five years from the date of the passing of this Act; and the Government

of

PRICE TWO ANANS,




ACT No. XVII or 1866.

of India shall koop the building in repajr, and. pay and defray the salaries,

allowances and pensions of the officers and servants, and all other expenses con-
nected with the sald Indian Museum.

g Jrustees of the In- 3. The Chief J ustlce of the High Court of Judicature
ian Museum incor- )
porated. at Fort Wﬂham in Bengal,

the Bishop of Célﬁcuﬁta,
the Vice-Chancellor of the University of Calcutta,
the Secretary to the Government of India in the Home Department,

220" four other persons to be nominated by the Governor-General of India in
Council,

= the President of the Asiatic Society of Bengal and three other Members

of the said Society for the fime being, to be nominated by the Council of the
said Society,

the Supermtendent of the Geological Survey of India,

and their successors,, appointed as heremaftel directed and subject to the
provisions hereinafter 'contained, shall be and are heleby constituted a B_ody
Corporate by the name of the “PTrustees of the Indian Museum,” and shall
‘have a common seal, and by such name shall have perpetual succession; and
all the powers of the said Corporation may be exercised so long and so often
" as there shall exist five Members thereof. ‘

4. 1t shall be. lawful for the said Body Corporate to receive bequests,
Trustees empowered  donations and subscnptlons of land, buildings, money and
fo receive bequests any such objects of interest as aforesaid, and to hold the
seriptions. same and to lay out such money for the purposes of the said
Tndian Muscum in the i improvement and enlargement of the collections deposit-
ed in, presented to or purchased for the said Museum, and all such (,ollectlons
shall become the property of the said Body Gorpomte for the pulposes of their
’l‘mstg Lerein mentioned ; and the said Body Cmpora,te shiall have the exclusive
possession, occupation and control, for the purposes of such Trusts, of the saud
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building, other than those portions thereof which upon its completion shall be
set apart by the said Body Corporate for the records and oflices of the Geological
Survey of India, and for the accommodation of the said Society, and the recep-
tion of their Library, Manuscripts, Maps, Coins, Busts, Pictures, Engravings
and other property. '

5. The persons for the time being holding the offices respectively men-
tioned in Section 3 of this Act shall be ex-officio Members
of the said Body Corporate, and shall cease to be such
Members respectively upon ceasing to hold the said offices respectively., In
the event of any two of the said offices being held by the same person, it shall
Provision in case D¢ lawful for the Governor-General of India in Council from
ﬁfel dtvlv); oi?{iisfimg ‘time to time to nominate such other person as to him may
seem fit, to be a Trustee under this Act so long as the said
two offices shall be held by one person, Provided that when and so often as the
said Chief Justice, Bishop, Vice-Chancellor, Secretary to the Government of
Indla in the Home Depaltment or Superintendent of the Geological Suryey of
India shall also be the President of the said Society, the Council of the Society
may nominate any other person being a Membér of the Society to be a Trustee
“under this Act so long as such Presidency shall be held by the said Chief
Justice, Bishop, Vice-Chancellor, Secretary or Superiigtendent.

Ex-officio Members.

6. If any of the said Trustees to be nominated by the Governor-General

of India in Council or by the Council of the said Society, or

‘ neg",}_“'f\’istﬁgs appoint any Trustee appointed as herein provided, shall die or be

absent from India for a period exceeding twelve months; or

~ desire fo be dlschzuged or refuse or become incapable to act, then and, in every

such case it shall be lawful for the Governor-General of Tndia in Council or the

" Council of the said Society, as the case may be, to appoint a new Trustes in the

place of the Trustee so dying or being absent from India or desiring to be dis-

charged or refusing or becoming incapable to act asaforesaid, and every Trustee

so appointed shall thereupon become and be a Member of the said Body Cor-
porate as fully and effectually as if hie had been hereby constituted a Trustee.

7. At all meetings of the said Body Corporate, five shall be a quorum
Quéram for the transaction of business and for the exercise of any
of the powers conferred upon them by this Act.

8, It
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8. It shall be lawful for the said Body Corporate from time to time to
Power to Trustees to  uke, alter and repeal hye-laws consistent with this Aet
’{f’;:fé‘:};tae;d ";;‘i;gg?;‘é for the management of the said Museum, for the summoning,
officers and servants. holding and adjournment of General and Special Meetings
of Alembers of the Body Corporate, for securing the attendance of the Mem-
bers'at such meetings, for the provision and keeping of minute books and
account books, for the compiling of catalogues and for all other purposes
necessary for the execution of their Trust. And all officers-and servants, salaried
or otherwise, employed in the care or management of the Trust property shall
be appointed, and may be removed or suspended by the said Body Corporate,
subject to such regulations and conditions as such Body Corporate shall
think proper, and such officers and servants shall be considered public servants
within the meaning of the Indian Penal Code.

9. It shall be lawful for the Trustees from time to time to order any
Trastees may ex- duplicates of printed books, medals, coins, specimens of
ngeﬂfc or sell dupli- Natural History or other curiosities to be exchanged for
manuscripts, books, or other objects of interest, or to direct

any such 'duplicates to be sold and the money to arise from such sale to be laid
out in the pufchase of manuscripts, books, maps, medals, coins, specimens of
Natural History or other curiosities that may be proper for the said Museum.

10. The said Trustees shall furnish to the Government of India, on or

o before the first day of December in each year, a report of
'frostees shall fur- . . . N . ]
nish annual reports their several proceedings, acts, and ordinances for the past
and a_ccounts' twelve months, and further shall furnish on or before the
same day in each year to such Auditor as the Governor-General of India in
Council shall appoint in this behalf accounts of all monies expended by the
Trustees during the past twelve months supported by the necessary vouchers.
The said report and accounts shall be annually published for general information.

-~ 11. The Council of the said Society shall cause the collections belonging
© Asiatic Society to t0 the Society and illustrative of Indian Archzeology and
o Uﬁgel‘e“ﬂl%’ the several branches of Natural History, and all additions
ing. that may be made thereto, whether before or after the time
next hereinafter mentioned, to he removed fo and deposited in the said build-
"_ingﬁ at the expense of the Government of India, as soon aks the same shall be
completed so far as aforesaid. '

12. The
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12 The said Society shall continue to have the same exclusive pro-
erty in and: control over their sai Library, Manuscri
The Asiatic Soucty porty OHLroL ove ald rarys a ¢ Pts’
to retain their Library,  Maps, Coins, Busts, Pictures and Engravings, which they
.&e., and the:Council of
the Society to have ex- @b Ppresent possess, and the Council of the said Society shall
‘f};‘;“’;orggziesi}m tﬁg have the exclusive possessmn, occupation and control, for
neéw building to be set {he » i i 5 rti
apart for the Socioty. _purposes of the said Society, of those portions of the
said building which shall, upon its completion, be set apart
for the accommodatmn of the said Society and the reception of their Library

and other property mentioned in Section 4 of this Act.

13. Every article in the collections and additions mentioned in Section
Collections of Asia- 1L Of this Act shall be marked and numbered and shall
b tifg;‘ig r o be ket (subject to the provisions contained in Sections 9, 14 and 15
Museum. -~ of this Act) be kept and preserved in the said Indian Muse-
um with such marks and numbers, and an inventory of such articles shall be
made by the said Society, and, on such articles being deposited as aforesaid, one
copy of such inventory shall be signed by the said Trustees, and kept by the
said Society, and another copy shall be signed by the Council of the said
Society, and kept by the said Trustees. All objects taken in exchange under
Section 9 of this Act for, and all monies payable on sale under the same Section
of, any of such articles, shall be held on trusts and subject to powers and declara- -
tions corresponding as nearly as may be with the trusts, powers and declara-
tions by this Act limited and declared concerning the same articles.

14. TUntil the said building shall be completed so far as aforesaid,
Custody of the col- the said collections of the said Society and all additions
1;;%%’3“‘;{'“‘]3111?1 Asia- that may be. made therefo in the mean time shall
pletion of the new remain in the house in which they are at present, bhut under
building. the care of such persons as by the Trustees shall be approved
and nominated in this behalf, with such salaries and allowances as, subject
to the appfova,l of the Government of India, the Trustees shall limit and
direct ; and the said collections and additions shall be open to all persons
desirous to view the same, under such rules as by the said Trustees shall he
esta.bhshed, a»nd the said salaries and allowances shall be paid by the Govern-

ment of India.
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15. In the event of the Trust hereby constituted being determined, all

In case of determina-  COllections then in the said Indian Museum, other than
gg;ﬁ 'Ir‘;':;t Asiafie 1ose next hereinafter mentioned, shall become the property
their collections. of the Government of India, and the collections and addi-
tions mentioned in Section 11 of this Act shall become the property of the
‘said Society or their assigns; and the said Society shall vacate the portions of
the said building ‘which shall have been set apart as in the twelfth Section of
this Act is mentioned; and such portions shall then become the property of
the Government of India, anything in this Act contained to the contrary

notwithstanding.
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